Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 31.08.2025

Previous | Institution | Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.08.2025 31.08.2025
1 Amritsar 10 1 0 11
2 Barnala 0 0 0 0
3 Bathinda 3 0 0 3
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 0 0 0 0
6 Fazilka 1 0 0 1
7 Ferozepur 1 0 0 1
8 Gurdaspur 1 0 0 1
9 Hoshiarpur 1 0 0 1
10 |Jalandhar 8 0 0 8
11  |Kapurthala 1 0 0 1
12  |Ludhiana 12 2 0 14
13 Mansa 1 0 0 1
14 Moga 0 0 0 0
15 |Pathankot 2 1 0 3
16 |Patiala 3 2 0 5
17 |Rupnagar 4 0 0 4
18 SAS Nagar 9 2 0 11
19 |Sangrur 5 0 1 4
20 |SBS Nagar 0 0 0 0
21 |\Sri Muktsar Sahib 0 1 0 1
22 |Tarn Taran 3 0 0 3
TOTAL 67 9 1 75
U.T.Chandigarh 9 1 0 10




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 31.08.2025

- No. of .
) o O IName of theName of| Sitting/ Title of theCE‘§E . No, Date and . . |Offence Maximum Date of filing Date of filing Da.te. of ﬁlngaIe of framing/Present status and its Stay, if any, by|Total no. of 1.\‘0’ of witnesses Expected time COMMENTS OR
[District Name [Name of MLA assigned in thelCNR No. [Police Station |, . (Criminal h . witnesses . of completion [DISTRICT &
No. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet N charge next date higher court | witnesses . remain to be .
Court (Complaint examined examined of trial SESSIONS JUDGE
VEER
SINGH
LOPOKE , (Case remanded back by
) IN THE COURT SUKHBINDER| EXMLA Vs [CRAZ4ISI0 b 6010006 18/09/2025 Hon'ble High Court,
1 |Amritsar OF LD. D&SJ, SINGH SITTING | 102013/ NA SADAR 500 IPC |2 YEARS 13.08.2008 - 13.03.2007 15.01.2010 . 6 6 - - ono ourt
IAMRITSAR SARKARIA ISUKHBINDE]| 15.09.2023 902013 |Arguments (Chandigarh vide order
R SINGH e dated 13.01.2021
SARKARIA
MLA
SUKHBINDE|
R SINGH
ISARKARIA (Case remanded back by
IN THE COURT . . CRA/421/10.07 .
2 |Amuitsar OF LD. D&SI, VEER SINGH | popygr MLA VS 2014/ |PBAS010065 NA SADAR | 500IPC [ YEARS 13.08.2008 - 13.03.2007 15012010 |18/09/2025 - 6 6 - - Hon'ble High Court,
IAMRITSAR LOPOKE VEER 15.09.2023 882014 |Arguments (Chandigarh vide order
SINGH e dated 13.01.2021
LOPOKE
EX-MLA
STATE OF
SH. BALJINDER PUNJAB VS . Documents supplied. Let [Documents supplied. Let|
3 |Amritsar SINGH, AD&SJ, oo PARKASH) FoRMER oM P oraasl | 2009.07.2023 | VIGILANCE | 13 PC s vars 31.08.2023 | 31.08.2023 NA 05.08.2024  |Prosecution witnessos be - 49 1 38 - Prosecution witnesses be]
IAMRITSAR PARKASH T N N : summoned for 23.9.2025 summoned for 23.9.2025|
SONT
SH. SANJEEV EX MLA
IMS. 417 Riw 120 04.12.2024(Ap
. IKUNDI, IGURIQBAL PBASO1- ATRPORT ; 16/09/2025 16/09/2025
4 Amritsar IAD&S!. EKLRJ']SBAL FORMER | aur'vs | CRAB362024 0393065004 | 2818072012 1 svigirsar | BA7) Ilgg 3 YEARS "chrl‘j?‘::“i‘ |Arguments - Arguments
IAMRITSAR STATE col
- FORMER
BIKRAMIIT BIKRAMJIT 190 CRPC
IMS. SUPREET - SINGH VS UJs 499,500, B Case is fixed for
5 |Amritsar KAUR, CIM, ;}Xﬁ%ﬂ A SANJAY COM”Z("” 201\P BOAOSZOO}loGO% N SADAR | 501,502, P YEARS . 18.112016 | 19.05.2016 18.11.2016 ]C;‘SO“Q’;(?Z";‘} f°]‘5 y B 5 5 0 1 YEAR  |15.09.2025 for
IASR SH. SINGH & 120-B,34 e or Evidence. Evidence.
SANJAY OTHERS IPC
SINGH SITTING
STAYED BY
STATE VS . )
Case is fixed for Hon'ble PHHC (Case is fixed for
) MS. SUPREET SH. LOVE PBAS030211 /s 188/270 0 MONTHS 12.11.2025 for awaiting at 12.11.2025 for awaiting
6 |Amritsar KAUR, CIM, IMALKEET ~ [FORMER [KIRANPREE |CHI/2171/2021 203/2020 | CIVIL LINES OR FINE OF [08.11.2021 27.03.2023 - 27.03.2023 . 10 8 0 -
IASR SINGH AR T SINGH & 232021 IPC RS. 1000/ further orders from CHANDIGAR further orders from
OTHERS . : Hon'ble High Court. IH CWP-PIL-29-| Hon'ble High Court.
2021(0&M)
IBHAGWAN
VALMIKI
MS. SUPREET [t VEER R YEARS OR Case is fixed for Case is fixed for
7 |Amritsar KAUR, CIM,  [QURIT - SITTING  [SANGATHA [COMI/272/202 PBAS030125 NA SADAR | U/S 49950061 g o NA NA NA NA 24.09.2025 for - - - - - 24.09.2025 for
IASR SINGH N VS 5 382024 IPC o Ao A A
AUILA GURJIT ppearance. ppearance.
SINGH
AUJLA
188/269/270 A
IPC and 51 INo further order has been | STAYED BY T‘jc"c:‘r‘z}c‘:lrv‘éf?:;l‘:
8 |Amritsar ]I\(A:USRUIQ}I%/IET - [SH.ANIL FORMER PS{T/;/]\\IT”ETVS CHI2107/2022| PBASO302611 5062021 SADAR E?:‘:‘(:;"l hYEARS 1122022 | Chargeyetto -~ Charge yet to be ﬁf;vgg:;‘frg::g?sble e 1 - - - g;:c?icagfhn%?{;
IASR i i WOSHI SINGH AND 802022 Management o be framed framed adjourned to 06.09.2025 | CHANDIGAR 06.09 202"5 [l.jm_ awaitin,
ANOTHER and 3 for awaiting further order H CRM-M i ﬁhc‘r order l'rot‘l"l“ e
Epidemic from Hon’ble High Court. | 45305-2023 u R .
Di Hon’ble High Court.
isease Act
STAYED BY
- SH. STATE VS 188 IPC 51 . Hon'ble PHHC .
MS. SUPREET Case is fixed for Case is fixed for
) BIKRAMJIT | »  [BIKRAMJIT |CHI/212/ PBAS03- SULTANWIN| DISASTER Charges yet to be at
9 |Amritsar i/s%ll{JR, CIM, SINGH FORMER |70 2003 10040012023 09/2022 b MANAGEM(6 MONTHS [13/02/23 13/02/23 - ed /1\2. 11.2025 for CHANDIGAR 14 - 0 - L2.11.2025 for
IMAJITHIA MAJITHIA ENT ACT ppearance. H CWP-PIL-29- ppearance.
2021(0&M)
STAYED BY No further ord
SH. SH. STATE VS No further order received | Hon'ble PHHC m‘;ci‘ifc dcf‘r;; flfw
. PALWINDER IAMARPAL IAMARPAL PBASA10020 U/S 188/270 from the Hon’ble High at ved
10 |Amritsar SINGH, SDIM, SINGH @ FORMER [y [CHI252/2021 |yt 0n 169/2020 AJNALA e P YEARS 10.09.2021 16.05.2023 NA NA Court, Chandigarh. Same | CHANDIGAR - - - 6 MONTHS lcllon zl_c Hkllgl‘é COLIK;,
IAMRITSAR BONNY BONNY lbe awaited till 01.10.2025.]H CWP-PIL-29- nandigarii, Same b

2021(0&M)

awaited till 01.10.2025.




- No. of .
- . Case No,| . - .. [Date of filing| . . . No. of . Expected time COMMENTS OF|
T District Name IName of the[Name OfName of MLA Sitting/ Title of theassigned in thelCNR No. Date andPOliCE Station Offence Ma>§1mum Date of filing Date of filing \Criminal IDate of framingPresent status and its Ste{y, if any, by To%al no. of witnesses | Witnesses | completion [DISTRICT &
0. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
Main file not received Main file not received
MS POORAN uss [back. It be awaited for back. It be awaited for
N < SINGH VS |, 15.09.2025. request letter 15.09.2025. request
1 |Amritsar RAMANDEEP SHMANIT - jeopMER  MANIT  [COMA/201201 PBASBI0007 KHILCHIAN [326:321:323, Upto 10 NA  NA 13.10.2015 NA for return of file be sent - - - - - letter for return of file be
KAUR, JMIC, SINGH INGH 5 972015 341,148,149 [YEARS f 5 h f f h
BABA BAKALA SINGH & IPC for date fixed as the case sent for date fixed as the
IOTHERS is more that case is more that
seven years old. seven years old.
[Barnala NIL
AN APPLICATION FOR|
EXEMPTING  PERSONAL YES
PRESENCE OF ACCUSED| (oppeR
IAMIT RATTAN HAS BEEN| paocrm 'y
FILED. FOR THE REASONS| LoNBLE HIGH
DISCLOSED  IN  THE| C3URT IN CWP
APPLICATION, HIS| {0 16384-2024
PRESENCE 1S EXEMPTED| |\~
PAL - RAUR] AMIT PUNJAS VS PBBTO1- PS 77-A PG CHARGE NOTFOR _Topav onLY|GlZe (i APPROXIMA
2 [Bathinda ’ _ SITTING PC/4/2023 004216- 01/16.02.2023 VIGILANCE _ 17/04/23 NA NA ICOUNSEL FOR ACCUSED| 34 0 34 TELY ONE|
IAD&SJ, RATTAN AMIT IACT FRAMED ~gp| THE IMPUGNED
2023 BUREAU AMIT RATTAN PRODUCED) [ = 'YEAR
BATHINDA. RATTAN. ICOPY OF ORDER OF PRS Ec Lg' N
HON'BLE HIGH viDE| S/NCTON
WHICH INTERIM ORDER| (PATP0 o
WAS CONTINUE. TO COME| , (82002
UP ON 17.002025 FOR| ATEEERERe
IAWAITING FURTHER|
ORDER FROM HON'BLE| BE STAYED) ALL THE
HIGH COURT. CONCERNED
OFFICERS HAVE
BEEN DIRECTED TO
EXPEDITE
PROBATION
HARMANDE| DISPOSAL OF
MS. SURINDER L ARMANDER R SINGH PBETOT- RPE pOSTLY o484 VIDE ORDER ADJOURNED T0 APPROXIMA | THESE CASES BY
3 |Bathinda hDasy 1 _ |SINGH Jass)| FORMER | JASSIVS |CRA-133-2021007445-  [727/02.05.2015|5, ' |0 WAy 10906 2021  |11-08-2016 2.09.2025 FOR| - - - TELY ONE AVOIDING
' STATE OF 2021 09 IARGUMENTS YEAR UNNCESSARY AND
BATHINDA. IACT BY TRAIL|
PUNJAB COURT LONG
ADJOURNMENTS.
IYES
(ORDER
PASSED IN
ICRM-M-16839-
INO FURTHER ORDER OF]2024 AS PER|
ISH. SARUP STATE Vs THE ~ HONBLE  HIGHWHICH THE|
. INDERJEET PBBT03005 THERMAL, [188/269/27 CHARGE NOT|QURT RECEIVED. CASE ISCASE 1S LESS THAN
[Bathinda CHAND FORMER [HARPINDE (CHI/495/2020 148/23.06.2020 0 - 30.07.2021 NA NA IADJOURNED TO 04.10.2025|STAYED ~ TILL| 24 0 24
SINGH, JMIC, - SINGLA R SINGH 0512020 BATHINDA [0 IPC FRAMED FOR AWALTING THE SAMESTAY  ORDERS IONE YEAR
BATHINDA. IAND  APPEARANCE  OF|PASSED IN
IACCUSED. ICWP-PIL-29-
2021 & CWP-PIL-|
112-2023
REMAINS
IOPERATIONAL)
In compliance to the
o letter No. 1047 Spl dated|
Kufﬂ‘;[\’;/‘;:ji‘wa State Ve Vigilance |3 29.09.2020 and No.
5 |Faridkot Ld. Additional | NI | Kushaldeep | g | Kushaldeep | PC/1/2023 | PBEDOI- 13/ Burea 1130)pCand| 10 Years | 13.07.2023 Nil Nil Nil 12.09.2025 for Nil 47 37 10 2Years | 07/Spl/GazIL17 dated
N Singh Dhillon . X 002815-2023 16.05.2023 Ferozepur y prosecution Evidence 27.05.2022 officer
Sessions Judge, Singh Dhillon| 120B IPC
Faridkot Range concerned has been
andkol directed to expedite the
case at the earliest
307,119,109, 26.09.2025 for Charge {“t:(:";lp“a]';f:;% t}l“::l ted|
Sh. Dinesh 153,295A,32 (Matter stayed by Hon’ble 2"9 89 28'20 nd T e
Kumar Wadhwa, | g0 State Vs. PBEDOI- Cit 332434142 oy g High Court as per order 507/SoL/G e 17";1 ted
6 |Faridkot Ld. Additional sm‘h Badal Former  |Parkash Singh| SC/160/2023 | 05 ™) ° | 129/07.08.2018 | o o Y [7:504.34,120) 10 S ANC 24.02.2023 Nil NIL Nil passed in CRM M 47941~ NIL 218 Nil 218 Syears |, 05%22" e
Sessions Judge, |- "8 a0 Badal & Anr. . Otkapura | ' 1pC and © 2024 with CRM 32683~ comed ™ bce
Faridkot 27/54/59 2024 In CRM M 51561~ concerned has been
Arms Act. 2019) directed to exp?dlte the
. case at the earliest
Fatehgarh Sahib NIL




- No. of .
- . Case No,| . - .. [Date of filing| . . . No. of . Expected time COMMENTS OF|
Sr. District Name IName of the[Name OfName of MLA Sitting/ Title of theassigned in thelCNR No. Date andPOliCE Station Offence Ma>§1mum Date of filing Date of filing \Criminal IDate of framingPresent status and its Ste{y, if any, by To%al no. of witnesses | Witnesses | completion [DISTRICT &
No. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
Case is pending for
Personal appearance of awaiting further order of
accused Sukhpal Khaira & Hon'ble Supreme Court of
21,24,25,27,2 Gurpreet Singh @ Gopi is India in SLP (Crl. No.
< 8 2’9 éO/éﬂ/éS exempted on the basis of 2100/2024 and in the
g " reason mentioned in their alternative for arguments
N ACT 25.54.59 separate applications. on the question of charge
ISh. Aiit Pal State v/s § Arms Act 66 Further orders from Hon'ble for 24.09.2025 as the
A a Sukhpal Singh Sukhpal |NDPS/32/202 3 35 dated Sadar | Informati Charge Not | Supreme Court of India not personal appearance of
17 [Fazilka ISingh,AD&SJ - pa. Singn| - giting. |, SUKPa. 5] nformation | 20 Year | 20.01.2024 | 20.01.2024 - g received (SLP (Crl.) No. Yes 50 - - 1year. |accused Sukpal Khaira &
ok Khaira 9 |singh Khaira 4 8 05032015 | Jalalabad. | Technology Framed 5o far. | 5100/2024). Now matter 4 Burpreet Singh @ Goptis
etc. [&] ot ance stands adjourned to exempted on the basis of
9 offence U/s 24.00.2025 for awatt foned i
w 27-A27-B .09. for awaiting reason mentioned in the
om - further order of Hon’ble application. The concerned|
o NDPS Act, s C
201 IPC upreme Court of_ India and pres_ldmg ofﬁc_er has been
in the alternative for isensitized to dispose of the|
arguments on the question case expeditiously as per
of charge. the directions issued by
Hon’ble High Court
The Court concerned
has been directed to|
make strenuous|
By 3009 202560, o e o
Ms.  Neelam| 13(1)B, 44 as4 . ’
Arora,  Addl Satkar Kaur State Vs PBFZ01007 13(2) PC (35 witnesses of [carliest  and no
18 [Ferozepur s P - . Former | Satkar Kaur| PC/31/2023 23/18.09.2023 VB 10 years 14.11.2023 | 14.11.2023 - 07.06.2024  [For Reply 01.09.2025 No 48 . 4 : adjournment be given|
Distt. & Sessions| Gehri : 9212023 ACT and examined + Prosecution :
fudge, Ferozepur Gehri & Anr. 120B IPC 9 given up) are to be except for the speciall
> y substantial reasons to|
examined
be recorded on|
moving  of  written|
application by the|
concerned party
. State Vs 186,353.,4
Sh.Ravipal . .. A L PBGDDA1 Ay 06.09.2025 for Four |th has been
; Simranjit Simranjit | CHI/833/20 138 dated CITY |51,177,14 ’ © case has bee
19 |Gurd ingh, SDJM A . Former . 003694202 C e o 3 years |09.09.2021 NA NA NA N 35 22 13 months(A] ki t
urdaspur Singh, SDIM, Singh Bains | Singh 21 08.09.2019 | BATALA 7,505,506, - ' prosecution o onths(Appjmaking progress a
Batala . 1 evidence roximately) [Proper pace
Bains Etc. 189 IPC
No witness
examined as
complainant and
laccused did not
lappear and filed
application
lexemption The court concerned|
Sh. Suresh| Rajinder PBHOO03- U/s Charge personal| has already assured
. Kumar  Goyal, WJasbir  Singhlq.... Singh TohraCOMI- I N 420/465/46 7 years with| | Charge not yetappearance on _ . . . . vide letter bearing No.|
20 |Hoshiarpur IACJM, NA Raja Siting Ve ™ Jasbil3289/2013 ggnoz- 71471/477A/Fine 05.05.2011 o med. Various dates 207 dated 12.08.2025
Hoshiarpur Singh Raja 120B IPC Now case is to dispose of the case|
IAdjourned for within three months.
09.09.2025 for
recording
Evidence of
witness
/Atul Sharma.
AS PER THE]|
DIRECTIONS ISSUED)|
BY HON’BLE HIGH
DIRECTOR ICOURT VIDE LETTER|
INO 1047 SPL GAZ-|
OF COMPLAIN 1
. (10/15) DATED)
ENFORCEM TU/S44 & 29.02.2020 THE|
ENT GOVT. DIRECTOR | 45 OF THE C(‘)NéERNED
SH. RAJEEV BHARAT OF INDIA OF PREVENTI
21 JALANDHAR | KBERI, ASJ, - BHUSHAN | FORMER | VS o [PBILo101378 - ENFORCEME|ON OF THE| 7 YEARS - - 26092024 | NOTNET | APPEARANCEAND |NOTSTAYED| 64 0 4 5YEARs [[UDICIAL OFFICERS
JALANDHAR ALAS ASHU BHARAT NT, GOVT. | MONEY o DIRECTED TO MAK];
BHUSHAN OF INDIA |LAUNDERI STRENUOUS
SHARMA NG ACT
ALIAS 2002 EFFORTS TO|
ASHI:J DISPOSE  OF THE|
. ICASES PENDING|
IAGAINST SITTING|
VEX. MP/MLAS|
EXPEDITIOUSLY.




- No. of .
Sr. Distri IName of the]Name off Sitting/ Title of thecas.e . No, Date andf, .. . |Offence IMaximum Date of filing Date of filing Da.te. of flllngDate of framing[Present status and its Stay, if any, by|Total no. of 1.\[0' of witnesses Expected time COMMENTS OR
No, [Pistrict Name (Court MP [Name of MLA Former case assigned in theCNR No. number of FIR [Police Station jalleged unishment  |Challan charge sheet Crm‘una} charge next date higher court | witnesses | W1SS€S | yomain to be of comgleuon DISTRICT &
Court P & (Complaint & 8 examined . of trial SESSIONS JUDGE
p! examined
SH.JASWINDER
SINGH STATE OF U/S 7/7A OF
ADDITIONAL PUNJAB VS PS PC ACT, ARG .
22 JALANDHAR | DISTRICT & SHAS?)I’;":N SITTING | SUKHDEV | PC/6/2025 0PI 0 | 14.052025/23 | VIGILANCE | 61(2) 7YEARS | 14.07.2025 | 14.07.2025 - LF};Z‘:A(’EEDSL"E’TT APP E&%’;%ZESAND NA 9 0 90 1 YEAR -do-
SESSIONS VASHIST & BUREAU | 238,308(2) -09.
JUDGE OTHERS BNS
JALANDHAR
(VIDE ORDER
DATED
10.08.2023 IN
CRM-M-
39230-2023
TITLED AS
“SIMARJIT
]F3I$\I]?)(5(1 ;205 SINGH BAINS
: VS STATE OF
ELECTRICIT ONIAR
150/138(1)B| Y ACT (06 RIAL
DR. SUSHIL STATE VS THE = | MONTH TO covitis
BODH, PCS, SIMRANNIT | .~ | SIMRANJIT PBJL0301552| 56 DATED | PS-RAMA |ELECTRICI| 05 YEARS NOT YET . “OURT I
23 JALANDHAR e s Iit] FormER [SIIRANIT | chr 27152021 "B 000 oo | i [ o ataonn | 11112021 | 11112021 oAMED | 30092025 CHARGE | STAYED 9 0 9 ?é)Rgﬁ;F}fi ~do-
JALANDHAR BAINS 2003 AND | ENT, 336 IPC S
3361PC | (03 MONTH SEYORD THE
IMPRISONM ND Tt
ENT AND DATE FIXED
FINE Rs 250/-) BY HON'BLE
HIGH COURT
Le 16.10.2023,
INTERIM
ORDER
CONTINUED
TILL
18.01.2024))
(VIDE ORDER|
DATED
10.08.2023 IN
CRM-M-
392302023
TITLED AS
“SIMARIIT
138-B(50 Rs SINGH BAINS
FINE), 150 VS STATE OF
ELECTRICIT PUNIARS
138-B,150 | Y ACT (06 O
DR. SUSHIL STATE VS THE | MONTH TO covRrs
BODH, PCS, SIMRANJIT SIMRANIIT PBJL0301553| 57 DATED | DIVNO.S8, |ELECTRICI| 05 YEARS NOT YET 08.09.2025
24 JALANDHAR M SINGH BAINS| FORMER | gy [CHI271620217 0 ) 13.03.2020 JAL. TY ACT |IMPRISONM | 1112021 | 11.11.2021 FRAMED CONSIDERATION STAYED 8 0 8 DIRECTED ~do-
JALANDHAR BAINS 2003 AND |ENT, 336 IPC OALL
3361PC | (03 MONTH BEYOND THE
IMPRISONM
o DATE FIXED
FINE Rs 250/-) BY HON'BLE
HIGH COURT
Le 16.10.2023,
INTERIM
ORDER
CONTINUED
TILL
18.01.2024))




- No. of .
| N IName of the]Name off Sitting/ Title of thecas.e . No, Date andf, .. . |Offence IMaximum Date of filing Date of filing Da.te. of fllngate of framing[Present status and its Stay, if any, by|Total no. of 1.\[0' of witnesses Expected time COMMENTS OR
[District Name [Name of MLA assigned in thelCNR No. [Police Station . (Criminal h . witnesses N of completion [DISTRICT &
0. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
AS PER THE]|
DIRECTIONS ISSUED|
15.09.2021(S BY HON’BLE HIGH|
1509200 U} UpPLEMEN COURT VIDE LETTER
ARY ATARY INO 1047 SPL GAZ-|
01 MONTH | CHALLAN | CHALLAN b, PATED
1) SIMARNJIT TO 06 OF SIMARJIT]| AN
DR. SUSHIL SINGH BAINS STATE VS 1881PC,3 | MONTH SINGH | SIMRANJIT 15.09.2025 CONCERNED
5 JALANDHAR | BODH PCS, 2) FORMER | JASBIR |cpp 942370021 [PBIL0301260] 273 DATED | DIVNO.8, fppy s c7) 51 | 1MPRISONM | BAINS AND | SINGH NOTYET |\ WAITING ORDER |NOT STAYED| 7 0 7 SIX MONTHs [/UDICIAL - OFFICERS
CIM SINGH AND 52021 17.09.2020 JAL. BAINS AND FRAMED ARE BEING|
BALWINDER DM ACT | ENT/FINE |BALWINDER] FROM HIGHER COURT ~
JALANDHAR OTHERS BALWINDE IDIRECTED TO MAKE|
SINGH BAINS Rs 200 TO SINGH N
R SINGH STRENUOUS
1000/- BAINS
PRESENTED BAINS IEFFORTS TO|
ON PRESENTED IDISPOSE  OF THE]
01.11.2021 ON ICASES PENDING|
T ) 01.11.2021) AGAINST SITTING|
VEX. MP/MLAS|
IEXPEDITIOUSLY.
506-
IMPRISONM
ENT FOR 2
YEARS, OR
DR. SUSHIL STATE VS FINE, OR
BODH, PCS, SHEETAL SHEETAL PBJL0301608| 63 DATED DIV NO. 6, BOTH, 509- 12.09.2025
6 JALANDHAR M ANGURAL FORMER ANGURAL CHI/851/2018 72018 18.05.2017 JAL. 506/509 IPC SIMPLE 21.05.2018 21.05.2018 06.06.2022 CONSIDERATION NOT STAYED 5 5 0 SIX MONTHS -do-
JALANDHAR & OTHERS IMPRISONM
ENT FOR 1
YEAR, OR
FINE, OR
BOTH
143-
AS PER THE|
I RISONM DIRECTIONS ISSUED|
MONTHS OR BY HON’BLE HIGH|
FINE OR ICOURT VIDE LETTER|
BOTH INO 1047 SPL GAZ-|
| SHEETAL 186- e PATED
DR. SUSHIL AN?{[{/&?{I;(FO FORMER STI/:IE/IVS PS- BASTI IEAT\};?IFSOO;{\”;A ICONCERNED
7 lALANDHAR | BODH.PCS, AND  |MAHINDRU|CHI/1899/2018PB/L0303297) 213 DATED | BAWA 1431497186/ \15\1h5 OR | 22.11.2018 | 22.11.2018 20.11.2024 12092025 NOT STAYED| 7 5 2 SIX MONTHS [|UPICIAL  OFFICERS
CIM 22018 13.12.2017 KHEL, 505 IPC REPLY IARE BEING|
2. MOHINDER| SITTING AND FINE OF 500 ~
JALANDHAR JALANDHAR| DIRECTED TO MAKE|
BHAGAT OTHERS RUPEES, OR
(SITTING) BOTH STRENUOUS
505.149- [EFFORTS TO|
IMPRISONM DISPOSE  OF THE|
ENT FOR 3 ICASES PENDING]
IAGAINST SITTING|
YEARS OR
FINE OR /EX. MP/MLAS|
BOTH IEXPEDITIOUSLY.
01 MONTH
TO 06
DR. SUSHIL
- STATE VS . PS- RAMA MONTH
8 JALANDHAR | BODH.PCS, SHEETAL | poRMER [HARMANPR| CHI/136/2023 [PB/LO3001601 139 DATED | "y \Npyp /s 188 IPC | IMPRISONM | 31.01.2023 | 31.01.2023 16.05.2025 12.09.2025 NOT STAYED| 15 12 3 SIX MONTHS -do-
CIM ANGURAL 42023 26.06.2018 CONSIDERATION
EET SINGH JALANDHAR| ENT /FINE
JALANDHAR
Rs 200 TO
1000/-
The concerned Courts
have been directed to
make strenuous efforts
to dispose of the cases,
Ms. Vineeta Manju Rana at the earliest and no
9 [Kapurthala Luthra , B Rana Guriit | gy Vs Rana | COMI/12/2022 | PBKP030052 Uss 191,193, 55 o 09.02.2022 Preliminary Evidence, NIL adjournment be given
Singh s 22022 195, 199 IPC 26.09.2025 except for the
CIM, Kapurthala Gurjit Singh . .
special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party




No. of

) o O IName of the]Name off Sitting/ Title of thecas.e . No, Date andf, .. . |Offence IMaximum Date of filing Date of filing Da.te. of fllngate of framing[Present status and its Stay, if any, by|Total no. of 1.\[0' of witnesses Expected time COMMENTS OR
[District Name [Name of MLA assigned in thelCNR No. [Police Station . (Criminal h . witnesses N of completion [DISTRICT &
No. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
Comments - Kindly refer to
the Hon'ble High Court Letter
No. 1047 Spl. Gaz- 1I(10/15)
dated  29.09.2020 on thel
subject cited above. It i
submited that now there are|
186, 353, now total 14 cases falling]
’ 3an lunder the subject cited matter
SH. 332,333, Furtrer orqer from pending in the
HARVINDER SIMRANJIT STATE VS PBLDOI SADAR 4% 140, LIFE Feocived S5 nom the o Around onie [Too s sre saded ot 9r
. ~ - 3 i / freceived. So, now the case round one |Two cases are added at Sr|
30 |Ludhiana SINGH, AS], NA - SINGH BanNs | FORMER | KAMALIIT |SC61702013j05506) 50,3 | 11319062009 | | (AN, |10, pc IMPRISONM | 16092009 | 07.06.2017 N/A N/A s adiourned (0 20.09.2025| Nt stayed 2 1 21 O o
IAND 25, 27, for awaiting further order :'I"““"]'::d “’“";::' guc‘as‘e)s
folaid - hese 14 cases mow 6 cases
54,59 of Hon'ble High Court. are stayed by Hon'ble High
IARMS ACT Court as  reported byl
lconcerned courts.

It is further|
submitted  that  strenuous|
efforts are being made to
dispose of the cases at thel
carliest.

307,427,148,
149,506,188,
336 IPC
IAND
25,27,54,59
IARMS ACT
IAND 51
IDISASTER
MS. STATE VS MANAGEM LIFE Case adjourned for
N AMANDEEP SIMRANJIT N . SIMRANJIT PBLDO1- ENT ACT . Around one
31 [Ludhiana KAUR, ASJ, N/A SINGH BAINS FORMER SINGH SC/181/2023 10045232023 19/08.02.2022 SHIMLAPURI339 AND 3 {;l;?"rRISONM 21.02.2023 10.01.2025 NA N/A 06.0?.?(;25 tor‘d ) Not stayed 32 0 32 year -do-
LDH BAINS EPIDEMIC [procecution evidence.
IDISEASES
IACT-375
IAND 127
REPRESEN
ITATION OF
THE
IPEOPLE
IACT-900
Rigrous
STATE VS lmpns(?nment
IMS. RADHIKA SIMRANJIT 376.354,354 10t less than 7
32 |[Ludhiana PURL ASLLDH| NA [OIMRANIT | popvEr | SINGH | sc/141/2023 [PBEDOL 1 1g0/10.07.2021 | PIVISION s 1008 P2 MY | 40.11.2021 N/A N/A N/A 09.09.2025 for awaiting 24 0 24 Twoand Half | 4
ISINGH BAINS 1003958-2023 NO.6 lextend to life order. e Year.
BAINS & OF IPC imprisonment
OTHERS land liable to
Ifine
176/177/181/
MS. PAVLEEN ICAPT. ITO \s 186/187/193/ .
33 [Ludhiana SINGH, CIM, N/A  |AMRINDER | FORMER |AMRINDER [SomiA/12412/ PBLDOS- N/A Na - jiggipe  UPTOSEVEN) N/A 12/1/2016 | NOT FRAMED [AWAITING ORDER Y ?d'el”“r)y 4 3 months  |-do-
LDH SINGH SINGH - IAND 277 R vidence
OF IT ACT
SIMRANIJIT
SINGH FORMER 323/353/334/
IBAINS, STATE VS 427/186/188/
MS. PAVLEEN SIMRANJIT PBLDO3 SARABHA  [148/149 IPC
34 [Ludhiana SINGH, CIM, N/A [BALWINDER |[FORMER [SINGH ICHI/575/2017 - 140/09.05.2016 THREE YEAR| 21/04/2017 | 23/07/2019 N/A N/A IDW FOR 30.09.2025 Not stayed 15 15 0 3 months  |-do-
014300-2017 INAGAR & 8 OF
LDH SINGH and BAINS &
HIGHWAY
IOTHERS IACT
IDALJIT SITTING
SINGH
188,505, IPC
3
MS. PAVLEEN STATE VS DTSRASE.
. . SIMRANIJIT SIMRANIJIT |CHI/40627/202 [PBLD03- DIVISION THREE Consideration on
/ -do-
35 |Ludhiana Eg\ll_(IEH, CIM, N/A SINGH BAINS FORMER SINGH 1 1040627-2021 325/06.09.2020 NO.8 5A4CT, 1897, 'YEARS 13.09.2021 29.08.2023 N/A N/A application for 03.09.2025 Not stayed 7 5 2 3 months do-
BAINS DISASTER
IMANAGEM

ENT ACT




No. of

) o O IName of the]Name off Sitting/ Title of thecas.e . No, Date andf, .. . |Offence IMaximum Date of filing Date of filing Da.te. of fllngate of framing[Present status and its Stay, if any, by|Total no. of 1.\[0' of witnesses Expected time COMMENTS OR
[District Name [Name of MLA assigned in thelCNR No. [Police Station . (Criminal h . witnesses N of completion [DISTRICT &
No. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
BHARAT
MS. PAVLEEN BHUSHAN STATE VS
o o Rvneet |[ASHU RAVNEET PBLDO3- 353,186,34 Charge not Reply to the application 3 .
36 [Ludhiana El[])\llgyﬂ, CIM. | Sint Bittu FORMAR |¢ixo CHV1014/2025| 10 2 o | 14/28.02.2024 | DIV.NO. 1 |}o2 TWO YEARS| 07.03.2025 o N/A N/A o5, 09.2005 Not stayed 10 10 0 3months  |-do-
SANJAY BITTU
TALWAR
YES
vide order dated
11.08.2023 in
BIKRAM M397€§§/}\24[;23 f
MS. DAZY BIKRAM SINGH 500, 501, 12.09.2016 39744/2023 o
37 [Ludhiana BANGARH,  [SANAY lsiNGH SITTING |MAJITHIA |CRM/69/2016 | BLDO3- N/A JODHAN [502, 120-B]2 YEARS N/A N/A 12.01.2016 (Noticeof ~ [AWAITING ORDERS | Hon'ble High 8 6 2 lyear  |-do-
SINGH 0004742016 h FOR 20.09.2025 Court, the trial
IACIM, LDH IMAJITHIA VS SANJAY| IPC accusation ) court is divected
SINGH to give a date
beyond the date
fixed by this
court.
YES
vide order dated
21.02.2025 in
CRM-M
STATE VS RIS oM -2396/2025 of 8 fully
MS. DAZY SIMRANJIT - Hon'ble High examined &
- SIMRANJIT CHI/61431/202 PBLD03- 'YEARS OR | Awaiting order for Court, " THREE
38 [Ludhiana IBANGARH, NA NG BAINS FORMER  [SINGH 067464 202 | 105/21.042022 | DIVNO6 [174-A WITH FINE | 02092022 | 02.09.2022 NIL 31032023 |G INe D Provecdings 11 |(1closed by 0 MONTHS 40"
IACIM, LDH BAINS AND bk ) order & 2
IOR WITH efore the trial 3
(OTHERS IBOTH court continue and| given up.
final order shall
not be passed
during pendency
of petition.
IMPRISONM
MS. DAZY STATE VS| 61-1-14 OF |[ENT FOR 2 .
39 |[Ludhiana BANGARH, Na  ROTDEER  FORMER [KULDEEP (CHA/4142023 [BED9 | 597203 DIVNO.5 [EXCISE [YEARSOR | 26.07.2023 | 26.07.2023 NIL N/A [For Atguments on NO 9 0 9 MOREE o
IACIM, LDH . SINGH VAID| - IACT WITH FINE e
IOR BOTH
294,188,269,
STATE VS 160 IPC
y SIMRANIJIT | . ANDSIB |6 .
40 |Ludhiana 21" ?a”f&vm N/A S:%gQNBKITNS FORMER [SINGH CHU17216/202 D03 1 | 128716.05.2021 D'xlglﬁ‘m OF MONTHS/FIN| 06.09.2021 N/A N/A N/A Qlwg;"z‘:)gz‘s"dm for 10 0 10 Lyear  |-do-
upta, BAINS & - ’ DISASTER |E OR BOTH e
IOTHERS MANAGEM
ENT
STATE VS
) SIMRANJIT o ABOUT 1
N Sh. Gurinder SIMRANJIT ICHI/17215/202 [PBLD03- DIVISION (353,186,332, |Awaiting orders for
41 [Ludhiana Singh. IMIC NA [SNGH BAINs | FORMER [SINGH 0370322001 | 207121102015 | PN T ioTpe P YEARS 06.09.2021 N/A N/A N/A 01102008 16 0 16 YEAR AND 6 |-do-
BAINS & MONTHS
IOTHERS
Sh. Gurinder RAJINDERPA FARPREET (CHI/15991/202|PBLD03- 406,420,120 PROSECUTION
42 [Ludhiana Singh. IMIC NA  FRAUR SITTING |eec e It 0167662021 | 49/05:032015 | DAKHA  |o7e 7 YEARS 14.10.2020 | 09.08.2023 N/A N/A EVIDENCE FOR Not stayed 21 5 16 2years  |-do-
04.09.2025
IOTHERS
STATE OF
SH. ASHUTOSH,| PUNJAB VS| . o
43 [Ludhiana MiC, A PIMRANIIT | popMER [SIMARJEET [CRM/3733/202 PBLDO3- N/A Shimlapuri [Contempt ~ [ogistration of | -, N/A 8/13/2025 N/A ON APPEARANCE FOR NO N/A N/A N/A 3 Months |-do-
L UDMIANA SINGH BAINS SINGH 10456772025 FIR 06.09.2025

[BAINS




- No. of .
| N IName of the]Name off Sitting/ Title of thecas.e . No, Date andf, .. . |Offence IMaximum Date of filing Date of filing Da.te. of fllngate of framing[Present status and its Stay, if any, by|Total no. of 1.\[0' of witnesses Expected time COMMENTS OR
[District Name [Name of MLA assigned in thelCNR No. [Police Station . (Criminal h . witnesses N of completion [DISTRICT &
0. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
Ld. counsel for the
i Ld. counsel for the| laccusedNo. 1 produced on
laccusedNo. 1 produced on| Legr?'g:g%ﬁgt;? order of
{-IECOE‘I copy OFf, (heborder % HaryanaHigh Court dated
on'ble unjal P
HaryanaHigh Cour! dated| 2:30323,225 d;’::;gq;”a‘
g%ggmisas w:s;i'gd mz consideﬂhe‘peli(ioners
conls\derthe " pelitioner; s:?(l'f:;?g} gf:%&:gxe:n
lapplication, if any move -
before it for exemption on| ::fg;s:‘gg ?:se has been
meritsand case has been| 18108 2025.Exemption
ladjourned to| e
Sh. Rajinder azar Singh 18.08.2025 Exemption sgﬁ!ﬁx‘;ﬂzg‘ df"'fg on
Singh Nagpal, Manshahia [Nazar Singh gpﬁhi‘ifahonf again ﬁ;ed N0" 1stating that he could not
|Additional Chief (Former MLA) |G . Vs Bhagwant [COMI/177/201 [PBMNO- . 500,501,502 S Gused Mo ; . lcome present before this
IMansa Judicial s Bhagwant Sitting Mann o 3001785-2019) NIL (City I Mansa PC 2 Years NIL NIL 7/30/19 INot Framed Yet ;z:temgprteh:etmhebecfgl:;d t?\?st NIL 6/nil 6jnil Court due to rush of work
Magistrate, Singh Mann MP Court due to rush of work| 22I$ezt?etoathghzlrjns}¥aur
Mansa IMP now MLA land due to his busy| 'Sahib and Ropar as he
schedule at Chamkaur Sahib) isthe CM of F’Sn ab state.
and Ropar as he isthe CM o Thorefore, in view of the
::wabofsml:’e' Tgfggﬁ{:’ ;n contents qf the application,
theapplication, the same is| :gigfvmaafuar:g‘ﬁg‘ Case
allowed. Case is now| L
ladjourned to 18.10.2025 for 18.10.2025 for awailing
lawaiting  appearance of N%pA and for .
accused No. 4 and for| y "
consideration on  charge| ?:r::izg; ;ec%?‘r:;gg the
regarding  the  remaining ~This is the order passed
accused by Ld. Trial Court dealing
with the matter.
Moga NIL
1) Uis:- 21(1) of
Mines and
Minerals
(Development
land Regulation)
IAct, 1957
maximumt
imprisonment for|
la term which
may extend to
ffive years, or
with fine which
may extend to
f Challan 21.(1) of twenty five
ISh. Joginder Mines and  thousand
Pal fSh presented on Mi | ith
Ms. Ekta Uppal, e R State V. 06.06.2024 Doceoomeboth W15 g 41
IAdditional R‘;‘;‘"’Seeim' Sj‘f.ﬁ S; b |CHA/02/2025| Lo 00 | FIRno. 88, | Taragarh, 5“ 2}’120”“ 12) Uis:- 379 IPC rem;inig"’iﬂ:g\j’v“be‘” 16 Pws
5 [Pathankot District and - Former it Sing and dated District . Imprisonment | 06-06-2024 | 02.07.2024 — — 9 No 17 Examined/ 1 — For remaining PW’s
N Nagar Colony, @ Laddi and 003823-2025 Regulation) o 3 summoned for  10-09- N
ISessions Judge, Sui th transferred to 29.12.2023 Pathankot Act 1957 for 3 years or 2025 Given up
Pathankot ujanpur, others court of ch » fime or both,
District Sessions on 379, 353, [3) U/S:-353IPC
Pathankot. 332, 186, [mprisonment
22-08-2025 34 of IPC ffor two years, or
ffine, or both. 4)
U/S ;- 332 IPC
Imprisonment
ffor 3 years, or
ffine, or both.
5 U/Sec:- 186
IPC
Imprisonment
ffor 3 months, or
ffine of 500
rupees, or both.
6) U/S:- 34 IPC
Uls 188- Awaiting Order of
Hon’ble High Court as
upto 1 month ide order dated
. imprisonment vide order date Proceedings
Sh. Ranbir or fine or both 19.04.2023 in CRM-M initiated
Singh Nikka, State Vs Uls 269- 6 26324-2021 titled as before
Ms. Babita, MLA from Lo U/s 188, - “Ashok Kumar & Others 8 . ,
6 [Pathankot CJ(JD)-cum - Nurpur siting | ASMoK | cHises/2021| PBPO3- | 121/05-06- | Division No. | p5q o7 | months | 54 g5 o0pq | Chargenot |/ "siaie of Punjab.Trial|  Yes 14 14 Hon'ble High | - Stayed by Hon'ble
y Kumar & 001909-2021 2020 2 Pathankot imprisonment framed yet i i Court High Court
JMIC Pathankot Constituency IPC Court is directed to "
o another or fine or both| . regarding
District adjourn the case N
Uls . N quashing of
Kangra (H.P) pending before it,
270- 2 Years . FIR
P beyond the date fixed in
imprisonment P
or fine or both! presen_t petition. Next
date is 04.10.2025




No. of

- . Case No,| . - .. [Date of filing| . . . No. of . Expected time COMMENTS OF|
Sr. District Name IName of the[Name OfName of MLA Sitting/ Title of theassigned in thelCNR No. Date andPOliCE Station glf:er:je Ma>§1mum Date of filing Date of filing \Criminal IDate of framingPresent status and its Ste{y, if any, by To%al no. of witnesses | Witnesses | completion [DISTRICT &
No. (Court MP Former case number of FIR 2 punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
U/S 126(2)
. Simple . . . .
Sh. Joginder 126(2),285, Imprisonment! Bailbonds furnished by Bailbonds furnished
Sh. Aasdeep Pal son of Sh. State vs. 190 BNS, 1 IF\)/Ionth And accused no. 12 and by accused no. 12 and|
Singh, CJJD- Paras Ram, Sukhbir PBP003002| 95 DATED LATERON| . supply copy of challan supply copy of challan
47 |Pathankot cum-JMIC, RioBani | FO™Me" | ginghand |CHV373/2025 " 935005 | 01.12.2024 | T@@9ah |\ “AppED Usg‘zgg%%'e 15.07.2025 - - - accused no. 1 and 12, No 12 0 12 accused no. 1 and 12,
Pathankot Lodhi, District others 191(2) 5000/- now case is adjourned now case is adjourned
Pathankot. BNS, U/S 191 2 t0 01.10.2025 t0 01.10.2025
Years
During the month of
/August, 2025, the|
Challan|
lagainst Madan Lall
Jalanpur Ex-MLA Ghanour|
presented and the|
'supplementary challan was|
every effort |ordered to attach with the|
ISh. Harjeet State Vs PBPTO1 PS will be made meln e Now e case &
. - 9. : . ladjourned to 08.09.2025|
48 PATIALA ISingh, ADJ, - mj:ﬁz}a' Former |Harjeet Kaur| PC/9/2022 | 008703- 1202022 | VIGILANCE | 7PCACT | 7years | 18.07.2025 Hea”"ngag"O&Og-zoz 'g]g"(m'i‘: for awaiting death report o
Patiala P Sarpanch 2022 BUREAU accused Surjit Singh, for
soon as  consideration on  the|
possible  |application for discharge of
laccused Lakhvir Singh and|
[for issuance of notice to|
laccused Madan Lall
Jalalpur Ex-MLA Ghanour|
land other against whom|
'supplementary challan has|
been presented.
During the month of
|August 2025, learned
PresidingOfficer is  on|
paternity leave from|
12.08.2025 to 26.08.2025,
Copy oforder dated|
State of every effort [30.04.2025 passed by the|
i il Hon'bl High Court|
ISh. Kamaldeep iardial Singh P‘:_Egigfs' PBPTO1- City Rajpura, ‘;“;"Cl;?nm'ae?: regardngeancellation o
49 PATIALA [Singh, ADJ, - Kamboj 9 Former Singh SC/135/2024 | 004942- |265/11.11.2022|  District 306 IPC 5-10 years | 23.02.2024 --- - - For reply 09.09.2025 -- 28 - - th t'pl present FIR qua accused|
Patiala -amboj ingh 2024 Patiala © Irial asBhupinder Kapoor and
Kamboj & S00N as  |LovekeshKapoor has been|
Others possible |placed on record. Accused
Sanjeev  Garg,  Avtar|
Singh,Hardial Singh and|
Nirbhai Singh have nof|
icome present. Their|
presencebe awaited fol
09.09.2025
During the month of
/August, 2025 An|
ication for |
from personal appearance|
ofaccused and
BRAHM every effort i has  been
Ms. Ekta SIMRAN MOHINDRA will be made |fied. Heard. In view of
ISahota, CJM- \'S} COMI- PBPT03012 CIVIL LINES| 499,500 defence evidence for to complete |theapplication, personal
50 PATIALA lcum-ACJSD, T pEET SINGH | Former IgimranEE| 1342018 | 7252018 | COMPCASE [ Ppamiaa” | TiPC 7 years 08/01/18 02.09.2025 2 2 none the trial as _[appearance of accused
Patiala T SINGH Soon A ey only
BAINS possible No DW is present. Now (f;
icome up on 02.09.2025 fol
defence evidence, if any,|
or in the alternative forl
larguments
177 MV
Act 1954,
Ms. Ekta Pfrg?:li ?/fs 133 wil by ;ﬁ;c?e During - ihe  month o
: Harinder Pal k : Represanta for arguments on August, 2025, Arguments
51 PATIALA [Sahota, CIM- - lsingh Former |Hatnderpall oy e54/00 | PBETOS016| 466 52022 |sadar Patiala| tionof | 7years | 04.11.2022 11/04/22 | 04.11.2023 | application U/s 311 8 5 none | o complete jon appiication uls 311
lcum-ACJSD, . Singh 8962022 the trial as |Cr.P.C not addressed,
. IChandumajra . Peopel Act Cr.P.C. for 08.09.2025 Same be addressed on
Patiala Chandumaijr soon as
a and possible 08.09.2025.
283,188
1.P.C
During the month o
|August, 2025 no further|
Ms. Ekta 193,199,12 Yes, vide Vsl\l/lel;}e, ;ﬁ:dne orders received fromthe|
- State Vs. 5-A IPC For awaiting order of order dt. Hon'ble High Court. As per)
52 [pATIALA  [oahota, CIM- . Harmeet Siting | Harmeet | COMI90/202| PBPTO30041 15,10 02 2022 | yulkan  |Representa| 7 years 20.04.2023 - Hon'ble High Court for | 02.09.2024in| 16 5 13 fo complete (CIS,  case is fixed for
lcum-ACJSD, ISingh . 3 2352023 " the trial as |10.09.2025 beforethe|
Patiala Singh tion of 20.09.2025 CRM-M- soon as  |Hon'ble High Court. Now|
People Act 42686-2024 possible to come up on 20.09.2025|

for awaitingfurther order|
from Hon'ble High Court




Case No,|

[Date of filing|

No. of

Expected time

ICOMMENTS OF|

) o O IName of the]Name off Sitting/ N . Date andf, .. . |Offence IMaximum Date of filing Date of filing[~". . IDate of framingPresent status and its Total no. of witnesses X
No. [District Name (Court MP [Name of MLA Former assigned in theCNR No. number of FIR [Police Station jalleged punishment  (Challan charge sheet Crm‘una} charge next date witnesses remain to be of comgleuon DISTRICT &
Court (Complaint examined of trial SESSIONS JUDGE
Ld. presiding officers
Sh. Sham Lal, PBRO01- IS Chamkaur323'324’32 are asked to decide
53 |[Rupnanagar IADSJ, Balbir Singh  [Sitting ICRA/95/2022 002406- 85/2011 ISahib 5,506,34 IN/A N/A N/A N/A IArguments, 06.09.2025 0 N/A these cases
Rupnagar 2022 IPC expeditiously by giving|
shorty adjournments.
Sh. Sham Lal, PBROO1- ISri Chamkaur 323,324,32
54 |[Rupnanagar IADSJ, Balbir Singh  [Sitting ICRR/63/2022 (002685- 85/2011 ISahib 5,506,34 IN/A N/A N/A N/A IArguments, 06.09.2025 0 N/A -do-
Rupnagar 12022 IPC
ISh. Ashish 420,406,12 [Maximum
e . . CHI/6217/201 PBRO03000 |10 dated (Chamkaur  |0- imprisonment IAwaiting for further
55 |Rupnanagar 'Iéhathal ACJIM, Balbir Singh  Sitting 3 5212011 27.01.2011 ISahib B,465,467,4(0f 7 years 27.09.2011 [29.03.2014 |N/A 129.03.2014 order till 26.09.2025 16 1.5to 2 Years -do-
upnagar ]
68,471 IPC |with fine
56 [Rupnanaga Ko, SO |~ Kanwar Pal e e comirsi2022 [PBROAI000 )66 compiaint [FC 200.506 b vear N/A N/A 04.022022  NIA Awaiting original file 4 Year -do-
upnanagar ; ) S Singh Rana 00962022 P IComplaint  [IPC e 30.09.2025
Anandpur Sahib
u/s  45(1) The officer has been
Ms Manijot 'Swaran Singh WJALANDHAR|OF  PLMA| sensitized to dispose|
. ECIR/JLZO/201,ENFORCEM 2002FOR : : of the case|
57 [SAS Nagar Kaur ,  CBI-1 Phillaur — andje o COMA/08/201/PBSAQ1004 ENT THE 7YEARS  [12.07.2017 |NA NA 09.10.2018  |Frosecution  Evidence 68 o1 _ofit.5 expeditious as per the
Punjab, atj /Avinash 679-2017 DT.25.03.2013 [DIRECTORA |OFFENCE on 12.09.2025 Prosecution  Year approx directi .
Mohali Mohali (Chander 25.08. irections issued by
TE U/S 3 AND| Hon’ble Supreme|
4 OF PMLA Court
U/S 44 & 45
OF PLMA The officer has been
Ms Maniof WALANDHAR 2002 FOR| sensitized to dispose|
Kaur CB=-1 PBSA01000 |ECIR/JLZO/10/,ENFORCEMITHE Charges  Notcharge 02 of the case|
58 |SAS Nagar Punjab. at Jaswant Singh(Sitting COMA/1/2024 2072024 2022 ENT IOFFENCE |7 YEARS 04.01.2024 |NA NA Framged Consideration 120 120 Years approx lexpeditious as per the|
Mohjali' DT.23.05.2022 DIRECTORA|U/S 3 R/w| 12.09.2025 pp directions issued by|
TE SEC 70 Hon’ble Supreme|
IAND 4 OF Court
PMLA
The officer has been
sensitized to dispose|
Sh Hardip| . _ 13(1)(b), |Life Charge . the case|
59 [SAS Nagar Singh, Sadhu  Singhi o PC/25/2023  |LBSAO1003 |yg 1ieq 2023 [Vidilance \130)"b ¢ impriesonme [05.05.2023 [05.05.2023 [05.08.2022  [Charges  Notis e ration 35 35 23 Yearl peditiously as per
. Dharamsot 797-2023 Beuro F S 1 Framed lapprox e N
IADJ,Mohali Act nt 16.09.2025 the directions issued
by Hon'ble Supreme|
Court
Uls 44, 45 The officer has been
sensitized to dispose|
Sh Hardip ISukhpal Singh COMA/01/202/PBSA01000 [ECIR/02/STF/2 gfrevemion 7 YEARS Procecution  evidence -3 Year®  the case
60 [SAS Nagar Singh, . Former ED . 06.01.2022 |06.01.2022 |NA 27.10.2023 . | 39 35 lexpeditiously as per|
IADJ,Mohali Khaira [200-2022 021 :)afundl;/lr(i):;ywnh fine fixed 12.09.2025 lapprox the directions issued
by Hon’ble Supreme|
|Act 2002 Court
The officer has been
sensitized to dispose|
ISh Hardip| .- of the case|
N ISunder Sham| PBSA01011 \Vigilance U/ls 8 PC|7 YEARS Further order| 2-3 Year| "
61 |SAS Nagar Singh, _ lArora Former PC/60/2022 7622022 19/15.10.2022 Bureau IAct with fine 12.12.2022 |12.12.2022 [15.10.2022 18.09.2023 14.10.2025 25 25 lapprox exped!t|OU§Iy as per
IADJ,Mohali the directions issued|
by Hon’ble Supreme|
Court
The officer has been
sensitized to dispose|
Sh Hardip| - of the case|
. " . PBSA01007 \Vigilance Uls 7, TA7 Charges Not| 2-3 Year| -
62 |SAS Nagar ig?}:\hohali \Vijay Singla  |Former PC/24/2022 1420-2022 65/24.05.2022 Bureau PC Act \with Fine 23.07.2022 |23.07.2022 [24.05.2022 Framed \Appearance 08.09.2025NI 19 19 lapprox ﬁ:(epeg:::(;%ﬁs aisss‘?:l;

by Hon'ble Supreme|
Court




- No. of .
- . Case No,| . - .. [Date of filing| I . . No. of . Expected time COMMENTS OF|
Sr. District Name IName of the[Name OfName of MLA Sitting/ Title of theassigned in thelCNR No. Date andPolice Station Offence Mapmum Date of filing Date of filing \Criminal IDate of framingPresent status and its Ste{y, if any, by To%al no. of witnesses | Witnesses | completion [DISTRICT &
No. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
7,7A13(1)
(A)2) P.C| The officer has been
State Vs IAct sensitized to dispose|
Sh Hardip| . . - 120BIPC &(|Life . of the case|
. iSadhu  Singh| Sadhu Singh PBSA01007 |07 dated|Vigilance . Charges Not/Written Statement and| 2-3 Year| ™
63 |SAS Nagar Singh, _ Dharamsot Former Dharamsot PC/30/2022 860-2022  |06.06.2022 Beuro F S 1 1409,420,46 Impriesonme [06.08.2022 [06.08.2022 [06.06.2022 Framed reply 16.09.2025 INIL 89 189 lapprox exped!tlou_sly as per|
IADJ,Mohali % Ors 5,467,468,4|nt the directions issued|
71 IPC by Hon'ble Supreme|
)Added Court
Later)
Prevention The officer has been
ED VS| of  Money sensitized to dispose|
Sh Hardip| ISADHU SADHU PBSA01- . —7lUPTO 7 ) ) of the case|
64 [SAS Nagar Singh, . ISINGH FORMER 'SINGH  |COMA/2/2024/001985- |5 RILZO/ g Laundering EARS WITH(13.03.2024 |- 11112014 f18.03.2025  [roceculion evidence | 13 13 28 Texpeditiously as per
IADJ,Mohali DHARAMSOT DHARAMSO| 2024 4445 3.4FNE e PP the directions issued|
m PMLA’ ’ by Hon’ble Supreme|
Court
N The officer has been
ED VS| (l';'freve'\r)lt;(r)]r;y sensitized to dispose|
Sh Hardip| ISADHU SADHU PBSA01- . 7lUPTO 7 of the case|
65 [SAS Nagar  ISingh, . ISINGH FORMER [SINGH  |COMA/3/2024[002013-  ORMLZOM2/ g paundering VEARS WITH14.03.2024 |- 11112014 (Carges  NolAPPEARPNGE L 28 28 2 Yexpeditously as per
IADJ,Mohali DHARAMSOT DHARAMSO| 12024 44 45.3.4 FINE e PP the directions issued|
T oA by Hon'ble Supreme|
PMLA
Court
The officer has been
State Vs| sensitized to dispose|
ISh Hardip| . . y PBSA01- - 3(1)(b), [UPTO 10 Charge and g of the case|
66 |SAS Nagar ISingh, - “Bﬂ'gfifr:?a Singhle oORMER g:'r‘]'ahm PC/31/2025 |008140-  |22/25.06.2025 \é'l?r'gfe 13(2) P.C.YEARS WITH22.08.2025 [22.08.2025 |- Eg"’r;%ff NotiC onsideration - 273 273 g 3 rox e xpeditiously as per
IADJ,Mohali ! Ma'?thia 2025 IAct FINE 06.09.2025 pp the directions issued
J by Hon’ble Supreme|
Court
Sh Challan not
Harsimranj Bikram State Vs| PBSAQ1- 05.27A 29 Challan  not| presented
67 |SAS Nagar ISAS NAGAR it Singh,+ Singh FORMER  |Bikram SinghREMP 002672-2022 State Crime NI5PS Act presented till lsame be alsol- - - -
IADJ,Mohal Majithia Maijithia date lawaited for|
i 30.09.2025
Efforts are
Sh. Munish Aman Arora 323, 452, . . being made to
68 |Sangrur Singal, D&SJ| NA ShAAma” Sitting | Vs Rajinder |15/09.01.2024|PBSG01000 NA NA 148,149 | 7years NA NA NA NIA Consideration on No 0 0 0 dispose the
rora 2702024 19.09.2025
Sangrur Deepa IPC icase as early
las possible
Efforts are
Sh. Munish Rajinder 323, 452, being made to
69 |Sangrur Singal, D&SJ| NA Sr}&:)?;a” Siting | Deepa Vs [34/14.03.2024 ngg&l;fz NA NA 148, 149 NA NA NA NA N/A f;ggg"fg;g” No 0 0 0 dispose the
Sangrur Aman Arora IPC o case as early
las possible
Case stayed
from Hon’ble
ISupreme
ICourt and
No order has been further
Sh. Balwinder Sh. Dhanwant received from apex necessary This is stayed by
70 |Sangrur Kumar, ADJ NA Singh Ex. Former Ansqtriaﬁesﬁ h 58/16.09.2014 P%igzooloofo 181035220(;04 Dhuri 143’?3(2:'14 for life. 16.09.2004 | 28.11.2005 NA 28.11.2005  [Court. Awaiting for stayed 19 11 8 steps be Hon'ble Supreme
Sangrur MLA 9 B further order on taken after Court of India
20.12.2025 lawaiting
orders of
Hon'ble
ISupreme
ICourt
.Sh' Jagmilap_ " State Vs . 1a8n8d|§:(L: Proceeding Dropped on
71 |Sangrur Singh Khushdil, \Vijay Inder| -\ 5 Former | Vijay Inder |CHI/249/2022|PBSC03007| 55113 05 2022 | G L | pigaster | OM€ Y8 O | 51 59 2022 | not farmed NA NA 19.08.2025 because
Civil Judge (Sr.| Singla ) 7982022 Sangrur fine or both
. Singla Manageme FIR Quashed
Div.), Sangrur
nt Act
None has appeared on
behalf of the
Sh. Jagmilap Hitesh complainant despite Etfefiﬂrglsnil:zb to 'The Concerned
Singh Khushdil, |Mallikarjun - Bhardwaj Vs| COMI/40/202 |PBSG03006 499/500 calling the case several N Officer was directed to
72 |Sangrur Civil Judge (Sr.| Kharge NA Sitting Mallikarjun 3 9002023 NA NA IPC 2 years NA NA 06.06.2023 Not framed times since morning. No 0 0 0 gg’eo:z 21:” dispose off the case
Div.), Sangrur Kharge Let notice to las possible Y lon Priority basis
complainant be issued P
for 09.09.2025

SBS Nagar

NIL




- No. of .
) o O IName of the]Name off Sitting/ Title of thecas.e . No, Date andf, .. . |Offence IMaximum Date of filing Date of filing Da.te . of fllngate of framing[Present status and its Stay, if any, by|Total no. of 1.\[0' of witnesses Expected time COMMENTS OR
[District Name [Name of MLA assigned in thelCNR No. [Police Station . (Criminal h . witnesses N of completion [DISTRICT &
No. (Court MP Former case number of FIR jalleged punishment  (Challan charge sheet . charge next date higher court | witnesses N remain to be N
Court (Complaint examined examined of trial SESSIONS JUDGE
State Vs
. Sh. Neeraj Kumar| Kanwarjit Kanwarjit . .
Sri Muktsar . . g N " PBSMAI- 151 dated PS Sadar Sri . Fixed for Arguments on
73 Sahib S|ng]a, ACJM‘. NA Singh Alias . Former | Singh Alias | UCR/95/2021 0017462021 | 07.07.2020 | Muktsar Sahib 18/269 IPC Not Filed NA NA NA 15.09.2025 NA NA NA NA -
Sri Muktsar Sahib| Rozy Barkandi Rozy
Barkandi
354,323,506,
. State Vs 5 148,149 IPC . . )
[Ms. Prem Kumar, [Manjinder - : PBTT010018 |69 dated City Tarn . ’ 10.05.2017 /Arguments / . Case is pending for final
74 |Tarn Taran IASJ, Tam Taran IN/A Singh @ Sabha Sitting [Davinder 41/13.08.2013 522013 04.03.2013 Taran 3(1)(x), 3(1) |5 years 09.05.2013  |09.05.2013  [N/A b8.11.2013 03.09.2025 IN/A 21 10 11 Six months arguments.
[Kumar & 4 0f SC &
ST Act,1989
Proceedings stayed by
Hon’ble High Court vide|
1. Manjit Singh 188,269,270 g;d;’rda}:egi(c)z.OZJOZA
Sh. Amandeep 2. Kultar Singh IPC, 51-B . .
75 (Tarn Taran Singh, ACIM,  [N/A Sandhwa Siting D€ VS 1174/06.00.2021(F B1 1030026 [276 dated SadarTam pyicocter  [6Months (06002021 [06.09.2021  [N/A 103.06.2023 Further Orders / Ies 1 9 2 Six months | AUpinder Singh Grewal
S Manjit Singh 1602021 26.08.2020 [Taran 20.09.2025 land Ms. Justice Kirti
[Tarn Taran 3. Laljit Singh Management ingl X
Bhullar Act Singh, Judge in CWP-
PIL-29-2021 (O&M)
and CWP-PIL-112-
2023.
Proceedings stayed by
Hon’ble High Court vide|
order dated 09.02.2024
188,269 IPC, by Mr. Justice
Sh. Jagjeet Singh. Virsa Singh State Vs IPBTTA10000 (113 dated 51B Disaster (Charge not Further Orders / Anupinder Singh Grewal
76 |Tarn Taran SDIM, Patti N/A Valtoha Former Ranjit Singh 03/03.01.2022 82022 14.08.2020 Valtoha Management 16 Months 24.12.2021 24.12.2021 IN/A lframed yet 06.10.2025 Yes 10 0 10 Three months land Ms. Justice Kirti
|Act Singh, Judge in CWP-
[PIL-29-2021 (O&M)
and CWP-PIL-112-
2023.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2025.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title ofthe | Case No. CNR No. |Date and number of Police Offence Maximum | Date of filing| Date of filing | Date of filing Date of Present status and its| Stay, if | Total no. of No. of No. of Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet Criminal  |framing chargejnext date any, by | witnesses | witnesses witnesses [of completion of
the Court Complaint higher examined | remain to be frial
court examined
\Vide order in CRMM|
N0.41105 of 2020 had ISIX MONTH
. been adjourned to| IAPPROX AS|
SH. Rajinder Pal 16.01.2025 by Hon'ble| IN IAND WHEN
SH.RAHUL GARG, |SUKHBIR Singh vs NACT |CHCH03000 U/S 500,501 Charge not [High Court and the| PRELIMINAR : . .
! ACJM SINGH 0 Former | “Sukhbir | 692/2017| 692017 0 0 IPC 0 0 0 81.01.2017 | fromed yet. finterim order has been| YES 8  |yevioence| © ;:% CEEDIN Case not listed during this month
BADAL Singh Badal continued. Now this| 6 EXAMINED
ffile is ordered to be put] GS START|
up on 06.09.2025 for| IAGAIN
lawaiting further order.
Certified  copy  of
Orders dated|
15.10.2024 in CRMM|
SH No0.24842, 18286 and|
; 8807 of 2023 Hon'ble| ISIX MONTH|
BIKRAMJIT High court received IAPPROX AS|
SHRAHUL GARG, Batwinder  MAJITHIA MLA Saminder |,.2CH |chcHos00s ch has been. adjouomed] AND - WHEN
. , Balwinder alwinder arge not |has been adjouorned| : : "
2 ACJM Singh IAND Former Singh 4%4;(/)2271.0 3022021 137/07.08.2020 26 U/S 188 IPC | Upto 6 Month | 27.05.2021| 27.05.2021 0 framed yet. [Sine-die and _interim YES 7 0 7 ;:ECE)CEEDIN Case not listed during this month
Bhunder  |SH.MALKIAT Bhunder : order(s) in respect of
SINGH the case has been| GS  START
EX MLA continued. As  such| AGAIN
) this file is ordered to|
be put up on
06.09.2025 for|
lawaiting further order.
On perusal of the concerned case file on dated
02.08.2025 learned Presiding officer was on leave nd
‘ WITH IN ONg[the said case was taken up on 01.08.2025 and
No Prosecution VEAR FROM@djouned to 30.08.2025 for the purpose already fixed.
STATE VS PCH U/S 354, 25.08.2023 CHARGES witnesses E was THE DATEon dated 30.08.2025 no PW was present. Neither the|
3 SH.RAHUL 0 SH.SANDEEP | - . CHCH03022 SECTOR- | 354-A, 354- AT 9:25PM present. or counsel for the complainant was present in the court
GARG,ACIM SINGH ormer | SANDEEP |1558/28.0 4002023 168/31.12.2022 26 B, 342, 506, 7 years BEFORE 25.08.2023 NA FRAMED on rerréalmng prosecution,  NO 45 4 41 IOF nor the complainant has come present for getting her
SINGH 8.2023 509 IPC Ld.CJM 29.07.2024 Z;J"oi?r?:d cas(z éPPgQRA.\I.’\"_'CEevidence recorded. Fresh notice to the complainant]
20.09.2025 IACCUSED land her counsel was ordered to be issued for
©20.09.2025.
On 17.07.2025
|Accused namely Jiwan|
%Q;rgdes Kumar, Devinder|
.~—.° [Singh, Nirmal Singh|
against o Harjinder Singh
Some  |have surrendered in
accused fthe court alongwith|
person who |their counsel and filed|
appeared. |application for grant of|
Tﬁgy have [Bail as per bail orders| THREE
SH. HEERA S}_:E‘E'%’:- — pleaded passed by Sh.Ashwani| ’I\:ARONI\-;H -
. SH.RAHUL 8 SINGH 5 CH | cHCH03006 quilty and dig[umar el o) ' —
GARG ACJM GABRIA. EX ormer SINGH_ |4642/27.01" 374, >1"| 139/09.08.2020 26 U/S 188 IPC | Upto 6 Month | 27.05.2021| 27.05.2021 0 not claim _|chandigarh dated  NO 6 0 6 DATE OF|Case not listed during this month
i MLA. GABRIA, EX| 5.2021 il RS 14.07.2025.  Applicant IAPPEARANC
MLA g accused were| E OF|
be_en ladmitted to regular bail IACCUSED
convicted |on  furnishing  ball
and fined. |bonds in the sum of

Charges yet
to be framed
against
remaining
accused.

Rs.20000/-each  with|

one  surety. Case|
ladjourned to|
06.09.2025 for|
summoning of the|

main case file from|
record room.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2025.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title ofthe | Case No. CNR No. |Date and number of Police Offence Maximum | Date of filing| Date of filing | Date of filing Date of Present status and its| Stay, if | Total no. of No. of No. of Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet Criminal  |framing chargejnext date any, by | witnesses witnesses witnesses  [of completion of
the Court Complaint higher examined | remain to be ftrial
court examined
Vide order dated
09.02.2024 in CRMM|
5886 OF 2024 , CWP-|
STATE VS PIL-29-2021 (O&M) &
SH.GURMEET : CWP-PIL-112-2023 IAPPROXIMA
SH.SACHIN - GURMEET |PCH.4637|CHCH03006 324 SECTOR- Upto 6 Hon'ble High court has| ; . .
5 YADAV, CJM N.A [\SAIQEGTH %LA Sitting SINGH & 72021 2152021 DT.24.10.2020 | 39, CHD. U/s 188 IPC months 26.05.2021| 26.05.2021 0 28.02.2023 Stayedd' the C?:se No 6 5 1 ;\FAEOL’\TTLI;REECase not listed during this month
’ ORS. proceedings or|
lawaiting further orders|
from Hon'ble High|
court case adjourned|
to 03.10.2025
1. Sh.Harpal
Singh Cheema.
2. Master
Baldev Singh.
3. Ms.Baljinder N
Kaur o aated IAPPROXIMA
sh 4.Sh.Gurmeet No.14540 of 2023 TELY THREE|
Bhégwant Sifgl':"\jayef Stat peh Police Hon'ble High court has| ,’;AFOTNEH-ISTHE
" . Sh.Manjeet tate vs Cl N directed to deffer the|
6 %i@cgm ,\Sﬂ'”gh vp  Singh Sitting | Bhagwant |5143/06.0 ngg'z%?’20112 01Dt. 10.1.20 Ss‘a‘“”; U/S 188 IPC Up‘°m6 13.10.2021| 13.10.2021 0 fN°‘ VZ‘ procedings beyond the|  Yes 16 0 16 \VACATION [Case not listed during this month
f ann, Bilaspuria singh Mann | 9.21 ector 3, months ramed. ldate fixed in Hon'ble OF  STAY
(Now CM ' lg s Aman CHD. High Court Now this| FROM
Punjab) IArora ffile is ordered to be put HON’BLE
Nar up on 03.10.2025 for|
;‘hir'Na”nder lawaiting further order. HIGH COURT
8. Sh,Jai Singh
Rodhi
9. Ms.Sarabjeet|
Kaur Manka
1. Sh.Aman
\Arora.
2.8h.Jarnail
Singh. N .
3. Master ide oraer in CRMM IAPPROXIMA
Baldev Singh CRMM 25489 of 2023 ITELY THREE|On perusal of the concerned case file on dated
14.Ms.Sarabjeet State vs Hon'ble High court has| MONTHS 12.08.2025 Applicarion seeking personal exemption|
SH.SACHIN Kaur Manuke AMAN Pch CHCH03151 U/S188, 186 Notyet |directed to deffer the IAFTER THE[from personal appearance filed on behalf of accused|
7 YAIjAV CIM NA 5. Sh.Kulwant | Sitting ARORA & 1178/04.0 642022 76/ 06.10.2021 PS3 353 33’2 IPC’ Upto 3 years |04.08.2022| 04.08.2022 0 frarn)t;d procedings beyond the| ~ Yes 17 0 17 IVACATION  |persons. Same were heard and allowed in view of the|
’ Singh Pandori ORS 8.2022 ! ' |date fixed in Hon'ble| IOF STAY/reasons mentioned therein for that day only.
6.Sh.Jai Kishan . High Court Now this) FROM Case was adjourned to 30.09.2025 for awaiting|
Rori file is ordered to be put HON’BLE ffurther orders from Hon’ble High Court.
7. Sh.Maniit up on 30.09.2025 for HIGH COURT
Slinghl l lawaiting further order.
8.Ms.Anmol

Gagan Manni




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2025.

Sr. [Name of the Court Name of MP | Name of MLA Sitting/ Title ofthe | Case No. CNR No. |Date and number of Police Offence Maximum | Date of filing| Date of filing | Date of filing Date of Present status and its| Stay, if | Total no. of No. of No. of Expected time| Comments of Ld.District & Sessions Judge
No. Former case assigned in FIR Station alleged punishment Challan charge sheet Criminal  |framing chargejnext date any, by | witnesses witnesses witnesses  [of completion of
the Court Complaint higher examined | remain to be ftrial
court examined
1. Sh.Bikram
Singh Majithia
(Sitting MLA)
2.Sh.Daljit
Singh Cheema
(Ex.MLA).
3. Pawan
Tainnu (MLA
sitting) Vide order in CRMM
(4. Sh.Surjeet No.14540 of 2023 FIVE
?Ea)‘((?\ﬁl’_A) 5 State vs Hon'ble High court has| MONTHS
. - BIKRAM Pch U/S188, 186, directed to defer the FROM  THE
8 frbiccg% NA g:'NK Sitting & | "giNGH  |1994/22.1(CHCHO3028 5706 114 2021 PS3 353,332, | Upto 3 years |22.12.2022| 22.12.2022 0 Notyet  procedings beyond the v 18 0 18 DATE  OF|Case not listed during this month
s arma, (MLA | Former MAJITHIA & | 2.2022 2782022 334 IPC framed. |date fixed in Hon'ble| IAPPEARANC
sitting) - High Court Now this
6.Sh.Prem ORS. ffile is ordered to be put E OF
Singh up on 13.10.2025 for IACCUSED
Chandumajra lawaiting further order.
(Ex MP)
7. Sh.Mahesh
Inder Grewal
(Ex,MP)
8. Sh.Kanwar
Singh Rozi
(MLA sitting)
Non-bailable warrants| FIVE
1. Sh.Narinder State vs against accused MONTHS
SH.SACHIN NA ,\Sﬂi'ﬂ%h (Sitting sitting | SM-Narinder 207%323 4[CHCHO3028| 01 1 oos | psag 52@13‘;72 13‘;% Unto 3 02.11.2023] 02112023 0 Not yet st R N o 0 o E'f\?é"' TgE Noronioas ‘w“fn‘;‘iT°?£23§d°a§§a?i.°"a?fﬁi‘iJ4s°fsﬁ2§ﬁ
9 YADAV, CJM ) itting Singh & . 7582023 .02.] B s ,| Upto 3 years SR s framed. |unserved. Fresh| o Sehgal received unserved. Fresh Non-bailable warrant and|
ORS. 1.2023 188 IPC NBWs were ordered to /E*PPE%RFANC inotice to his surety was ordered to be issued for 05.09.2025.]
be issued for|
05.09.2025 IACCUSED
On perusal of the concerned case file on dated 01.07.2025.|
IAn  application seeking exemption from personal
lappearance of accused Arshdeep Singh, Dr.Sunny|
IAhluwalia, Gagandeep Kaur and Rajwinder Kaur was filed in|
1.Smt. FIVE the court. Same was heard and allowed in view of the
reasons mentioned therein for that day only. Case was|
E:S?g?ﬁee@p State vs Case adjourned to| MONTHS ladjourned to 14.08.2025 for consideralio}; on {he application|
SH.SACHIN MS.Anmol Smt. Pch CHCH03004| U/S323,332 01.09.2025 for] FROM  THEffor recalling witness namely PW 8 L/c Reena.
10 YADAV. CIM NA Gagan M Sitting | Gagandeep |191/06.02 6272024 221/29.08.2021 PS39 353 188 IPC Upto 3 years |06.02.2024| 06.02.2024 0 21.01.2025 [recording statement of  No 15 12 3 DATE OF| On dated 14.08.2025 An application seeking exemption|
' agan Mann Kaur Gill & .2024 : laccused person under| IAPPEARANC [from personal appearance of accused Arshdeep Singh,
(Sitting MLA) ORS. section 313 CrPC E OF Dr.Sunny Ahluwalia, Gagandeep Kaur and Rajwinder Kaur
IACCUSED  |was filed in the court. Same was heard and allowed in view|
of

f the reasons mentioned therein for that day only.

|IArguments on the above said application were heard and|
the application was dismissed. Case was adjourned to|
101.09.2025 for recording statement of accused person|
under section 313 CrPC.
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